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Shri Surendranath Dwivedy : From
the reply of the hon. Minister is it
right to have the impression—at least
I have carried that impression—that
the Government has not yet taken any
decision so far as the appointment of
the one-man Commission for the
Mysore-Maharashtra dispute is con-
cerned? May I know what is the
position of the Government, whether
they have decided anything in this
matter and whether, when the demar-
cation takes place, the village will be
considered as the unit for dividing two
provinces?

Shri Hathi: I am sorry the hon.’

Member has nct got the correct im-
pression. In my reply I did not say
that the Government had not yet taken
a decision to appoint that Commission
for the Mysore-Maharashtra boundary
dispute. The question was whether a
permanent commission was to be ap-
pointed for settling all the disputes and
my reply was that no decision had been
token to appoint a permanent com-
mission to settle such disputes because
in the past we have been able to de-
cide these questions by appointing a
committee or a commission or a zonal
council (Interruptions). Therefore,
that is not so. This Commission is
going to be appointed.

Mr, Speaker : Mr. Venkatasubbaiah.

Shri Surendranath Dwivedy: I also
asked whether the village was going to
be the unit for demarcation of the
boundary.

Shri Hathi: So far as that is con-
cerned, as the House knows, the terms
of reference are being discussed bet-
ween the two Chief Ministers and when
they are flnalised, it will be known.
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Shri P. Venkatasubbaiah: May I
know whether, in pursuance of the
appointment of the boundary commis-
sion, the one-man commission, so far
as the Mysore-Maharashtra border dis-
pute is concerned, Government are in
active consideration of going into
the water disputes of other States,
whether any such instances are
brought to the notice of the Govern-
ment, and if so, what are they going
to do?

Shri Hathi: For the present, let us
await the agreed terms of reference
between the two Chief Ministers.
L.ater on, we can go into those.

Code of Conduct of Legislators

+
*630. Shri Yashpal Singh:
+ Shri Madhu Limaye :
Shri Bagri:
Dr. Ram Manohar Lohia :

Will the Minister of Home Affairs
be pleased td state:

(a) whether the Code of Conduct of
Legislators has been finalised; and

(b) if so, when it will be placed on
the Table?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplies in the Ministry of
Defence (Shri Hathi) : (a) and (b).
The draft Code is under consideration.
A meeting of some M.Ps. arranged by
Department of Parliamentary Affairs
was held recently to discuss the draft
Code to regulate the relationship bet-
ween Members of Pa-liament and of
State Legislature and the Administra-
tion, and the Code of Conduct for
Legislators. Thereafter Department of
Parliamentary Affairs have sent the
draft Code to some M.Ps. for their
comments and spggestion.
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Shri Raghunath Singh: Is he
taking or not?
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Shri Raghunath Singh: I will show
him, when he is out.
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Shri Hem Barua: May I know if the
proposed code of conduct for legislators
is going to lay down the condition de-
finitely that Members or legislators
would never allow their private cars
to be used as private taxis and, would
never sub-let their  official residences
or flats or servants’ quarters or their
motor garages?

Shri Tyagi: What dcoiss he mean?
I protest. To lay down that Members
will not commit theft—will that also
come?

‘Mr. Speaker : Order, order.

Shri Hem Barua: It does come.

Mr. Speaker: Order, order. Even if
the Member wants to bring into pro-
minence the fact that such lapses have
taken place, he should not put the
question here in Parliament. There is
a Committee of the House also that has
been taking action. 1f further he has
got any grievance, he should bring it
to the notice of the Committee. That is
our Committee. We can take action
there.

Shri Bhagwat Jha Agzad: This is an
insinuation on all Members. If there
are some like that, let him catch hold
of them. But to put a general question
making a general insinuaticn agaiast
all is most improper. Does he think
he is the only puritan in the House?

Shri Hem Barua: May.I submit

‘this? I am sorry I am misunderstood.

Mentally speaking, I am very sick
about this. Corruption is the biggest
or the worst form of violence that this
country has been subjected to...

Shri Swell : I strongly protest against
his bringing the House into ridicule by
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this kind of ‘remark. Strong action
should be taken against him.

Shri Hem Barua: On a previous
occasion...

Mr. Speaker : Why should he insist?

Shri Hem Baruma: I am not insisting.
It is a fact that there is downright
corruption. On a previous occasion, I
had the privilege of drawing the atten-
tion of you and the House to this fact
that there are some Members of Parlia-
ment who sub-let their official resi-

dences or flats and garages and
servants’ quarters, And what hap-
pened? I am sorry to tell you that

nothing happened. Nothing has so far
been done to remowve this type of
corruption from Members of Parlia-
ment. If the flavour is drained out
of the salt, wherewith shall it be salted?
If we who are representatives of the
people, degrade ourselves like this or
degenerate like this, what is the hope
for this country?

Shri Swell: If the hon. Member hus
any knowledge in his possession, he
should bring it specifically to the atten-
tion of the Speaker, he should not
speak of all Members, that is very
objectionable. '

Shri Hem Barua: I brought it to
your notice and the notice of the Com-
mittee and Shri Satya Narayan Sinha
wrote a letter, sent a circular, to
Members of Parliament during the
Pakistani aggression about the obser-
vance of the black-out rule. I wrote
back to him that the Members whose
flats have been rented out, it is those
people who have been violating the
rule, and I told him to bring the matter
to your notice. He replied to my letter.

Mr. Speaker: The Member has un-
necessarily worked himself up in this
manner. There was no need for such
excitement or such agitation. When he
wrote to me, we called a meeting 57 the
Committee.

Shri Hem Barua : Nothing happened.

Mr. Speaker: You were present
when those steps that were to be taken
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were decided and when the Chairman
was asked to proceed with:.them. He
did proceed. We served a notice on -
them, we got their answers. Some of
them were removed. There may have
been certain cases where it has not
been carried to the ultimate conclu-
sion we can take that up again.

Shri Hem Barua: I can take you
with me and show you and point out
those flats.

Mr. Speaker : Will be prepared to go
in that case.
oft faufa fasy ;. Fig ot a1
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Mr. Speaker : Next question.
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Mr. Speaker: I have passed on to
the next question.

Shri A. P. Sharma: Will there be a
discussion on this code?

Mr. Speaker: Order, order.
Shri Hari Vishnu Kamath: Give
notice.
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